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By D,C, Verma, Vice Chairman (Judicial) -

CCP hes been filed by the applicant in Oa No, 216/99
for non-comp:!.j.ame of interim order passed by the
Tribunal on 17.7.01, copy of the said arder has been
anneXed at AnNSiul Cmim] ¢ ANNSIUL Cmite] shows thaet Tribunal
girected the respondents to file & short répiLy and show
under whet rules they have treated suspension period as
Gies non., Alternatively the Tribunal directed the
respondents should regularise the period " as per rules",
The respondencs have thercafter passed an order on 13.9.2001
which has been anexXed &t AnneXure=A=0 to the contempt
petition, The learned counsel far the applicant has
submitted that the annsXure-A~6 1is not the compliance of the
Iribunal direction dated 17.7 «2001, @s the Tribunal had
directed to regularise of the period. e howevar find
from the arder dated 17.7.2001 thet the Tribunal had
directed the respondents to regulariseg " ¢s per rules”,
The respondents have considered the same &nd passed an order
which is aAnnexurew-a-=6, wWhether the order ic right ar
wrong is not & guestion to be considered by this contempt
Berch, “he coatempt would lie only if there is willful
gisobedience, Once the respondents have téhen © decision
es per the rules, the validity of that cannot be jucged in

contempt petition.

2e Accordingly this contempt petition is rejected.
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adiiniscretive Memb.x Vice Chairman(Judicial)

SHI



